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Protection of Beedi Workers 

780. SHRI B.K. HARIPRASAD: Will the 
Minister of LABOUR be pleased to 
state: 

(a) whether it is a fact that Beedi workers 
in the Dakshin Kannada areas axe exploited 
by the unscrupulous iminagements by 
denying them minimum wages and other 
social security benefits; and 

(b) whether Government would Consider 
enactment of a legislation for the protection 
of Beedi workers all over India on the lines 
of measures currently in force in Kerala? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANG MA): (a) No such complaint has 
come to the notice of the government in the 
recent past. 

(b) There is no proposal for the enactment 
of a fresh legislation for beedi Workers. The 
Beedi and Cigar Workers (conditions of 
Employment) Act, 1966 is appncabte to 
Beedi workers of all the states, including 
Kerala. 

Holding of National conference of Safety in 

Mines 

781. SHRI SUNIL BASU RAY: Will the 
Minister of LABOUR be pleased to state: 

(a) whether it is a fact that the VIII 
National Conference on safety in mines is 
being postponed repeatedly; 

(b) if so, what are the reasons therefor; 
and 

(c) what   is   the   probable   dat 

holding it? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c) The VIII Conference 
on Safety in Mines which was initially fixed 
for the 28th and 29th October, 1992 was 
rescheduled for 26th and 27th December, 
1992. However, it had to be postponed due to 
unavoidable reasons. The next date for 
holding the Conference is being finalised. 


